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the Prime Minister thought it desir-
able to send a team of three Lok Sabha
members to Marichjhapi to make an
on-the-spot inquiry into the report of
police atrociliecs on the Harijan
refugees.

The team, affer visiling the area,
-submitted a report 1o the Prime Minis-
ter, in which by and large the repert
of brutal atrocities on the Harijan
refugees has been confirmed. (Inter-
Tuptions). The team made a request
to the eflect that the refugees should
not be foreibly evicted from their im-
proviswl settlemeni in the Marichjhapi
island

However, igunring the repori of the
feam the We:t Bengai Pelice have
again resorted to the earlier  brutal
measutes to evict the Harijan refugees
from Mar chijhapi.

I would urge the Government, in the
name of humuuwtv  and democratic
values, to previil upon the Govern-
ment of Wed Bengal to give up the
coercive i)l “rulal move te foreihly
eviet the iV aijan 1efugees from the
Marichjhape 1 land,

MOTION [tk. TWENTY-THIRD AND
TWENTY-FOURTH REPORTS OF
THE COMMISSIONER FOR SCHLE-
DUT.ED CASTES AND SCHEDULED

TRIBES-—-Contd.

MR. CHAIRMAN: The Ilouse will
now take up further consideration of
the reports of the Commissioner for
Scheduled Castes and Scheduled Tribes,

Shri Pabitra Mohan Pradhan may
continue his speech.

SHRI PABITRA MOHAN PRADHAN
(Deogarh); Sir, yesterday I was say-
ing that India is a country where so
many castes and communities live, But
in spite of that, the problem of un-
touchability and the problem of remov-
ing poverty and making arrangements
for the well.being and improvement of
the down-trodden is very acule. Before

independence, Mahatma Gandhi took
up the cause and did everything non-
offic.ally against the wishes of the
British Government, So far as my ex-
perience goes, Mahalma Gandhi made
such a propaganda in the society that
this disease of unfouchability had bheen
removed {o a greatl extent and the dose
of inspiration that had been given by
the Congress and Mahatma Gandhi then
is till foday working. After indepen-
dence. so many laws had been passed
to protect the social, cultura] and
economic rights of the adivasis and
Harijans, I am satisfied that either
officially or non-officially, this Indian
ndtion has pregressed much in the
work of removal of uniouchability and
doing work towards the benefit and
developmeni of the adivasis, Harijans,
the poor, the exploiled and the downs-
ticaden. Nobody should think that 1
am thinking less ahout the Harijans,
Ad vasis and the down-trodden than
thev think. My concern may not be
miich more than their concern for
them but i1 is in no way less than
theirs. Stili T would hold that I am
satisfied that ot present there is no
existence of  untouchability in this
country, I will preve this hy giving
certain examples, JIs there any un-
touchabil 1y in political field? Is there
any unlouchabilily in the administra-
tive field? 1 can prove that there is
no existence of the same. I can give
rou an example. Supposing, a higher
officer in any office is a Harijan or a
Scheduled Tribe or an Adivasi and in
that office. under that very officer there
is a Brahmin or Rajput or Xshiriya
Class IV cmployee, say, an orderly
or a chaprasi who generally supplies
a glass of water to the officers. Now,
when he requesis for a glass of water
this Brahmin employee provides him
that. When that officer drinks half of
the water, he puts the glass on the
table and this Brahmin or Rajput or
Kshiriya Class IV employee takes the
glass, {hrows the water ai a proper
place and washes it and keeps it,
Whether somebody accepts it or not, I
am not going to argue with such hon,
iriends, but these are the facts. I will
say that as an Indian I feel preud that
in this Indian society although caste
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system was so rigid so many years
back, it is now non-existent in Orissa,
Bengal, Assam, in some parts of Bihar.

SHRI SURAJ BHAN: I will show you
in Orissa.

SHRI PABITRA MOHAN PRADHAN:
There may be stray cases and those
cases which are published in the papers
and brought to the Legislatures are
agrarian cases where Adivasis or Hari-
jans or Brahmins are involved. They
are not unlouchability problems.

I feel myself very proud that in this
country where untouchahility was so
acute and a ccemplicated problem, by
now it has been removed to a great ex-
tent that one can say that it 1s 1n non-
existence.

I will give examples. We say that
in European countries untouchability
is not there. I will say, in the European
countries, whatever their religion may
be, untouchability is so acute that
although there are laws tc remove {his
disease, still it is there n ex.stence.
Government officers are disobeying
those laws openly. Some 15 to 17 years
back in America an incident happened.
It happened in the Little Hill Town
In Little Rock Town there are some
schoois and colleges. The Negro bhoys
and girls desired to read in those
schools and colleges, where the whites
were studying. The white students
and their teachers did not permit these
black boys and girls, the Negro boys
and girls to be admitted there. As
they were not admitted, they forced
their way in and cccupied the seats
in the schools. Then the white boys
and their parents drove them away.
There was trouble and a regular strike.
The Negroes went to the High Court,
and the High Court gave a verdict that
as per the law of the country they are
entitled to be admitted in the schools
and colleges which are managed with
Government money. But the Governor
of that State did not allow these boys
on the ground that he has the right to
allow or not to allow them. This is an
example from America.
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Coming to the European countries
whenever the Europeans are staying
elsewhere, be it Africa or Australia,
what are they doing? They have a Bys-
tem that the Europeans will have their
own shops and business in one main
street and the local adivasis op huri-
jans, if they can be called harijans,
will not be tllowed in the same road,
in the same area, where the white peo-
ple have their business and their
sheps. In those countries even now
the Negroes are not allowed to enter
the hotels etc.

So, why shouid we be so much de-
pressed that in India our society has
not done anytlhing to remove this un-
touchablity ? Why sheculd we be so
much angry that the Government have
not done anything? In my opinion,
whenever any party 1s in power, it has
been very sincere and serious about the
implementation ot the laws for the re-
moval of uniouchabaility. It 1s fer this
reason that I say that T am satisfied
that our nation as a whole, our sociely
and our administration have left no
stone uniurned to remove untouch-
ability,

But this untouchamlily is such an
old disease that il cannot he removed
all at once. In the society as it is con-
stituted there are so many castes even
within Brahmins and Kshatriyas. A
Rajput marries another Rajput's
daughter, buit he does not take meals
in that house, because that Rajput is
inferior o him, Similarly, there we
so many types of Brahmins so much
so that one Brahmin does noi take his
food in another Brahmins house.

15.00 hrs.

This is the position even now. I am
not justifying untouchability. 1 am
saying that, by and large, it is non-
existent at present. May be, in cer-
tain places in the mofussil it may be
there. But by making so much halla
and cry we are complicating the matter.
After it has been provided in the Con-
stitution that within 15 years this un-
touchability should be removed, now
although it is 32 years after Indepen-
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dence, it has not been removed really
in seme areas, but we have been suc-
cessful to the greatest extent. If some-
body says that it is in existence, let
him say, in some form or the other it
is there,

SHRI SURAJ BHAN: The Prime
Minister says that it is in exislence
and it should be removed. Bul you
say it does not exist.

SHRI PABITRA MOHAN PRADHAN:
He says that it is in existence. From
my exper.ence I say that it is not in
exigience. But such a disease cannot
be remcved all at once VYou cannot
remove 11 here and there. It should be
suo moty banished

Mr. Chairman, regarding the reser-
valion 1n the Services, I say that the
administration was not very active
ahout that. I woas 1in charge of ad-
ministiration in Orissa The Govern-
ment was noil keen about the execution
of the reservat en principles. Of late,
I meun, for the last 7 to 10 years, they
are very aclive and action 1s being
fuken 1n such a way that the non-
Harjans and non-Adivasis are becom-
ing envious. Let them be envious, but
Adivasis and Harijans must and should
get their quola as per the principles
laid down by the Government,

With these words, Mr. Chairman, 1
resume my seat.
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“Further there 1s something as-
fonishing about the facl that all the
23 accused implicated 1n this case
should oe Mirasdars Most of them
are rich men owning wvast extents
of land The evidence 1s that the
first accused owns a car. However,
much the Mirasdaras might have
been anxicus fo wreck vengeance



249 Twenty-third qnd VAISAKHA 20, 1801 (SAKA) Twenty-fourth 250
Reports of the Commissioner of SC ST (M)

upon the Left Communist kisans, it
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of proof, the Evidence Act and Cri-
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amendea as in anti-corruption cases
and that special courts with mobile
units are needed to be set up for
cases periaming to socio-economic
justice.,”
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SHRI T. BALAKRISHNIAH (Tiru-
pathi). Mr. Chairman Sir, T will only
confine myself to the educational faci-
jities that are given for Scheduled
Castes by the Governmeni of India.
But before coming to that subject, I
want {o read out frcm the Preamble
of our Constitution:

“We, the people of India, having
solemnly resolved to constitute India
into a sovereign democratic Republie
and to secure to all its citizens:

Justice, social, economic and
po.itical;”

and so on, and also of equality, of
statug and of opportunity. This is
what is enunciated in the Preamble
of the Constitution,

Again in Art. 46 it is said:

-“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people and, in parti-
cular, of the Scheduled Castes and
the Scheduled Tribes, and shall pro-
tect them from social injustice and
all forms of expleitation.”

Here the ferm ‘weaker sections’
means women also—not only Schedul-

ed castes and Scheduleq Tribes but
also women, Their interests must be
kept in mind and educational facili-
ties must be given to them. The Com-
mission has made an observation with
regard to the educalional facilities
that are given. The Government of
India and alsc the State Governments
sre giving a wide publicity that the
Harijans and the Adivasis are given
educational facilities from I Std. to
higher studieg also. That may be true,
but in implemeniation it is not so,
because, in 1976 the Government of
India issued a circular stating that
not more than two persons in a family
would be given scholarships. I am
readirg the Cemmissioner’s observa-
tion: on page 93, it is said:

“In response 1o a number of
queries received from various State
Governments and educational insti-
tutions about the number of
children in a family who will be
entilled to post-matriculate schelar-
ships, the Union Ministry of Home
Affairs have clarified that not more
than two children in the same fami~
1y will be eligible to receive these
scholarships. 1t has been further
clarified that this restriction is not
for two children at any particular
time but two children of the same
family for all lime o come.”

From this you will see that noi more
than two children are entitled, in g
Harijan family, to get post-matricu-
late scholarships. But what I submit
to you is that those who were already
born should not be denied the opportu-
nity of getting the educational facilie
ties. It should have prospective effect,
it should not be retrospective, Abocut
this, I wrote to the Prime Minister,
Shri Morarji Desai, on 4-11-1878
thinking that he would definitely take
up the cause of the Harijons and
would do something in the matter. L
quoted the circular number under
which this restriction was placed,
and then I requested him:

“I, therefore, request ycu, 8ir, to
take sympathetic attitude and relax
the above condition under para-
graph XII, at least in the case of -
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wonien belonging to S.Cs. ang S.Ts,
as special incentive and as New
Year Ugadi gift hv the Janata Go-
vernmert under your benign leader-
ship.”

I wrote to him on 4-11-1978 requesting
that it should be a New Year -Ugadr
gift by the Janala Governmenti {er the
Scheduled Castes students. I wanted
that this rule should be relaxed totaliy
or, if that was not possible, at least
fn respect of women students. First
1 got a reply from the Prime Minister
as folluws: it was dated November 9,
1978:

“l have receiveg youp letter in
which you have urged that the exi-t-
ing restriction on the number of
children of Scheduled Castes/Tribes
families eligible for post-matric
scholarships be reluxed. at least in
the case of women students. [ shall
have the suggestion looked into.”

I hoped that he would definitely take
@ sympathetic attitude towards the
women children. But he did net do
that. Later on, in his letter dated
December 12, 1978, he gave a negative
reply saying that it could not be done,
and the reason that he has given is
that, in case this rule is relaxed, the
budget amount will have to be en-
banced. Therefore, he did not agree
to the proposal to relax this rule.

In this connecticn I would like to
bring to your kind notice that there
Bre no separate universities for
Harijans. There are no separate
colleges or High Schools for Harijans
@s in the case of other communities
and mincrities. If you see, in spite
of that, they are clainung that they
should be given more facilities, more
amenities ani more encouragement
and the government is coming forward
to give them all facilities to such of
those minorities which are in this
sountry. But, in the case of Harijans,
the government is not willing to budge
an inch or give any concessions to
Harijans for which I am extremely
sorry.

You know what the Prime Minister
said about women’s educaticn. This
is a news item from the Times of
India under the dateline December 26,
New Delhi.

“The Prime Minister, Mr. Morariji
Desai to-day gave away awards to
principals of five Muslim girls high
schools of Uttar Pradesh for out-
standing results in the examinations
conducted by the U.P. Board of
Secondary Education.

The Prime Minister said it was
necessary to encourage women's
educalion particulariy among the
Musiims, because many parents did
not send their daughters io school.

Mr. Desai hoped that the system
of awards would be extended to
more arcas in the country so that
more and more Muslim girls ‘were
encouraged to attend schools,”

This 1s the sympathetic attitude of
our Prime Minister towards Muslim
girls for whom there are already
gseparate Muslim High Schools, Muslim
Universitieg and Muslim colleges. 1
am not envying the Muslim community
or the Christian community or any
other minority. They must be given
all sorts of encouragement. But why
docs the Prime Minister say one thing
at one place and give me a different
reply? I specifically wrote to him
asking him to relax the rule that not
more than 2 children in a Harijan
family will be given poest-Matric
scholarship. They say this was done
i 1976. But are you not repealing
many of the Acts that were enacted
by the previous government? Ha?e
you not repealed the amendments in
the Constitution? Are you not bring-
ing in Special Courts quite contrary to
what the previous government has
done? Because the previous govern-
ment has committed some mistakes
keeping in mind that the Harijans
should not produce more than two
children, they did it. This is what it
means—that the Harijans population
should decrease, that the Harljans
should decline and the Harijans
should be annihilated in the country.
This is the object of this circular, That
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is why they said that not more than
two children will be entitled to post-
Matric scholarship. But is it fair on
the part of this government not to re-
consider this issue when you have re-
considered so many things of the pre-
vioug government? So you are reluct-
ant to reconsider this issue. You have
heard what the Prime Minister has
said about Muslim girls’ education. He
wanted to give them all incentives but
he is nct sympathetic to relax this
rule of restricting the scholarship for
not more than two children in a Hari-
jan family, This is the way how the
Prime Minister is going to help the
Harijan community. He is a Gandhian
ard I thought he would practise what
he preached. There 1 differ from him,
He is a strong man, He takes
anv step which he believes is
correct but in this particular issue
he 15 not.

My friend, Mr. Suraj Bhan and
others pointed out that there are so
many Universilies, so many colleges
for other communities hut for the
Scheduled Castes there are no
colleges. I am extremely sorry in
this matter. I once wrote to the Edu-
cation Minister regarding the Univer-
sity Grants Cemmission. This Uni-
versity Grants Commission expressed
its inability to help; it does not have
powers or jurisdiction over the uni-
versities. Who else has got the powers
or jurisdiction over the universities?
‘Who is controlling the universities? Is
it the Central Government or U.G.C.?
Under the U.G.C. Act, there is some
provision te supervise, 1t 1s not merely
a distributing agency of funds. It has
got powers also to supervise. There
are universilies in which harijans are
not at all given admission without
capitat.on fees. There are medical
colleges where there has been mno
admission of harijans. Are you not
taking this into consgideration? They
say that that is a private college. I
can cite an instance of Vellore Medical
College where there is no reservation
for the scheduled castes. There is a
Medical College in Manipal where also
there is no reservation. There are so
many such medical colleges where

1082 L.8.—9.

there is no reservation for the sche-
duleq castes although the Commis-
sioner fer Scheduled Castes' and
Scheduled Tribes and Government
have often written to them that they
should also follow the reservation
rules. They also gave their instruc-
tions. What acticn is the Government
proposing to take against such college
authorities? They say they are help-
less, Government says they are help-
less because they are autonomous
bodies. What sort of autonomous body
it is? Lel this ccllege or university
be run from out of its own funds and
not out of Government funds or public
funds. All these universities are gett-
ing grants and funds. They say that it
is a private college and that is their
own college: it is an autonomous bedy.
What do you mean by that? Why are
vou not able to take action against
these people who are against the hari-
jans' being admitted inte the colleges
and universities?

Therefore, I submit to you that
when the Janata Governmeni has
taken so much of interest in repealing
all the old acts and old regulations,
why are they noi relaxing the new
regulations or why are they not will-
ing to relax this rule cf restricting
the post-matriculation scholarship of
not more than two children in a hari-
jan family? This is a very regrettable
thing. I now request the hon. Minis-
ter—the Janata Government—and the
Janata Membhers to consider these
issues sympathetically and see that
this rule is relaxed so that mere num-
ber of harijan children are really
benefited educationally as well as
economically and socially.

Thank you for the opportunity that
you have given me.
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